CENTRAL ADMINISTRATIVE TRIBUNAL _{5“\
PRINCIPAL BENCH : NEW DELHI

R.A3 No. 236/97
0.A. Ne. 1418/87 A
New Delhi this 16th Day ef February 1994

The Hah'bla Mr. J.P. Sharma, Neq?er (3)
The Hon'ble Mr. B.K. Singh, Member (A)

Shri Tripurari Jha,

Sen ef Shri Deskant Jhan, :

Pest Offise Manik sheuk (South T.la),

Distt., Sxtamarhi, - ‘
Blhar. - ees _ Applieant

(By Advocate 3 None) -
' ' l Versus

1, Shri Mabih-Uz-Zaman,
Secretary, Ministry of Railvays,

Railuay Board, Rall Bhauan,
New Delhl.

2, Shri Radhey Sham,Parsad,
General manager,
NeL o Ralluay »
Gerakhpur,

30 Shri R.N. Jain’
.. Divisienal Railway Manaser,
Nef o Railuay’

Samastipur. .o Respendents

(By Advosate : Shri H.K. Ganguani)
DRDER (oAAL)

Han'hla ME. J.P. Sharha, Memper (3)

The Revisu Appliuant'has sought the review eof
the Judg;mont delivered in a muneh af sases decided
en 23,5.1986 by a commaﬁ judeement., The réuieu applicant
has meen an applicant in OA No, 1a1§/87 since all ths
applicants have.notﬂyade partiesgiggfthe revieu applicatien
se the applicatien is defective in itself, In any case
we have oonsidare& tﬁe qrounds fer revisu, The prayer

in the revisu applicétian is that the uverd 'Continueus’

be deleted in Para 38(1) of the judesment and Para 38(iii)

be amendsd as folleus:
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\ .
The peried af frem the date of terminatisn te
the date of reinstatement will net be trcated
as duty. The applicants will net also be
entitled te any Back wages fer t he peried for
whish they have net uwsrked.

2. Nene appeared for the reviey applicant S0 we have

esne to the grounds mentloned 1n the Rovieu Applicatian,

" The ground fer reviewing thezﬁﬁiTﬁjfl'agls tﬁat the

| applieants apprehend that thulr;spoﬁdents may net .

Pay ths uagas as due te them fer the. @eriod fnr whish

they have werked on ace-unt of the afé;eSald directian.

The direstien siven 1n the judeement - Ln’Para 38 are as

follous. w

T« .The respendnts are dlrlcted-ta reinstate the
applieants to tha pest of Mebile Bueking Clerk
:ln OA Nes, 137 6/87, 1101/87, 1513/87, 619/87, 1030/87
488/87, 193/87, 603/87, 590/87, 1418/87, 640/87,
472/87,-1853/87, 607/87, 1771/87, 857/87, 555/87,
398/87, 1662/87, 1747/88, 1326/87, 1855/87, 1341/87,
1011/87, 1478/87, 1411/87, 1615/87 and 1740/87 frem
the respective dates an-uhieh their services were
terminated, within a periesd of 3 menths ffbm the date
¢ cemmunication of a cepy of this erder. The
respendents are further diracted to consider all af them
fer nﬁgularisatlon and absorptien aFtsr they
cemplets 3 years of centinuous seryiece (ineluding the
service already put in by them mefore their termimat isn)
and dfter-put verification of their qualificatiens fer
permanent absorpti@n. Their regularisatien and abserptien -
would alse be subjaet te their fulfllling all ether
cenditions as contalncd 1n the Railway Bﬂard'

Cireulars dated 21.4.1962 and 20,4.1985, Hewever,

if any sush psrson has Becom overaged in the mean

while, the respondents shall relax the ase limit
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' te aveid hardships. .
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ii) After reinstatement ts the pest of Mebile Beekirg

-t 3 :-

Clerk, the rsspendents are directed te-sensider
ce nfer femporary status en the applicants
in 0.A. Nes. 1376/87, 1101/87; 1513/87, 619/87
.1030/g7,_q4n/a7,_472/87, 607/87, 590/87, 1418/87
488/87, 193/87, 603/87, 590/87, 859/87, 555/87,
398/87, 1662/87, 1341/87,’1011/87,“5478/87,
1411/87; 1651/87 aﬁd 1740/87, if an the veri-
Fieatlan of the records, it 1s found that .
they have put in 4 months ef contlnumus servise as
Mewile Booking Clerks ang treat them.as temporary
emulﬁyees,'_They ubuld.als- pg-entitled ts
regularisation as mentioned in (;) ahove; 
'1i1) The peried Grem the date of terminad ian te the
 dats mf reinstatement will net be treated as duty.
The applzcants will net alse be entitlcd te any
Rask .uages.- |
iv) - There will ‘se .ne order as po-casts; A copy of this

judsement be placed in all the case files,

.3« The yerd 'Continuous' in Para 38 has Been in the
erder ef in its srisinal meaning and meaning of the
's.ntlnce,cannot Be changed by daletlnq this werd,
Slmllarly, in Para 38(111) the additisn af the werd
desired by the revisy appliuatxan "fer the periad fer
_bhzch they have net uongjgﬂiannot e added as the
earlier direstisn glvan’gl,stand medified which eannat

be done in rev1eu.

4, There is ne merit 1n thls review applicatian. The
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(8.8 singh) | (3.P. Sharma)
. Memder(A) e Member(3)

same is dismissad,
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